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I  , New Delhi this the 13th day of November: 1997,.
•  Hon'ble Or. Jose P- Verghese, Vice-chairman(J)

Hon'ble Sh. 3„P. Biswas, NsmDsr(A,j

1,. Sh. -Chet Bahadur,,
S,/o Sh. Mangi,
R/o A--366, Saraswati Gali,
Budha Marg,
i i a n d a v a 1 i Del h i v .1 -

2. Sh„ Ra.3bir Singh, ,
S/o Sh. Shaj Ram,

V  , R/o vill Oeuwa-Ki'iana,
Distt. RohtaK.

•  ̂ 3. Sh,. Oil war Singh,
j  . - S/o Sh. Gobind Singh, ■
1  - House N0.29SL, Aligan.3, .
r  New Delhi. .... DppUcante

i  (through Sh. S.K. Sinha, advocate)
!  " versus.

Union of India through
its. Secretary,
Planning Commission,

I  Y o i a n a 3 h a v a n ,, -i - -e +■1 u. .. . - - Respondent,tkiiw Delhi.

:  (through Sh. Vigay K,. Mehta, advocate)
'  " /

[  ORDER(ORAL)
Hon'ble "Or. Jose- P,- Verghese, Vice-chairman(J;

'

The only relief sought in this O.A. is that

the respondents may reconsider engaging the applicant.s
"against furtura vacancies. ■ By way of reply, the
respondents have submitted that the .applicants have been
considered in accordance with the orders passed by this
Tribunal in August, 1991. The apprehension of the
applicants is that they could not find favour witn the

^  respondents in respect of over-age.. In t-he reply the
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Iff

respondents have stated that the fear of the applicants

lAi a s Li n f o u n d e d 0 n t. i'l e o t: It c; r h a n d,, t h e i r c a s e w a s

rej actad for warit of vacancy „

In t h e c i r c u m s t a n c e s, w a d i r e c t t h a

r a s p o f) d a fi t s t o r e c o n s i d a r 1: It e c a s e o f t: It e s e a p p I i c: a n t

in accordance with the rules as and when the next

V a e a fi c i e s a r i s s a s f r e s h c a n d i d a t e s g r a. n t i n g t h a rr i a g

relaxation, With this observations, this 0.A. is

d i s |;> o s e d o f - M o c; o s t s:. ..
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Member(Al
(0 r . Jose; P. V e r ci h e; s e)

V i c e -■ C h a i r m a n (J')
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